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beaten and had a head injury. Naturally, he
was absolutely in a state of delirium then.
He could recognise us, but he was surcharged
with emotion as a result of the beating. How
was it that when he was discharged from the
Willingdon Hospital, again he had to go to the
Medical Institute ¥ Are they playing with
his life ¥ I say this because I have a very poor
opinion of the Willingdon Hospital. So,
there should be a proper enquiry.
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SHRI Y.B. CHAVAN: 1 have said that
¥ ic t is being given and
c:rnm investigations are being made.

SHRI S. M. BANERJEE : Why was he
released 1

SHRI Y. B.CHAVAN: He was discharged
from the Willingdon Hospital at his request
so that he could probably be admited in the
All India Medical Institute.

1726 hrs.
DEMANDS FOR GRANTS, 1970-71—Contd.

Ministry of Industrial Develop-
ment, Internal trade and com-
pany Affairs—Conid.

SHRI S. 5. KOTHARI(Mandsaur) : 1 should
like to make two very comstructive suggestions
to the hon. Minister. Firstly, every effort
should be made to promotc production in this
country, because inflationary tendencies are
asserting” themselves. Industrial licensing
policies are a means to an end, they are not an
end by themselves. Licensing procedures
should be modified and simplified in such a
manner that they do not act as an obstruction
to growth. This is very vital.

With regard to asets, if there is economic
growth, it is bound to lecad to formation of
some economic assets.  'What I am against and
what the Government should be against is
sbust of ecdnomic power. If it Is abused at
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any stage, you may come down with a strong
hand and curb the abuse, but de not curb
economic growth as such, because it is neces-
sary for generating employment and incomes.
Small-scale industries can be best developed
along the Japanese power-driven model lines,
That is very necessary. Nothing is being done
to encourage them. Even the Income-tax
rules do not allow long term loans
which are given to small-scale industries
to be accounted for as capital for purposes
of getting exempted return on capital employed.
Small scale industries should be promoted and
encouraged in every possible way, and the
best method, as [ said, would be to build them
along the Japanese power-driven model lines,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL. TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) ¢+ I have listened with atten-
tion to the various speeches made by the hon.
Members in the course of the discussion on the
Demands of my Ministry, Some very valuable
suggestions have been made byhon. Members to
which 1 promise to give due consideration.
But at the same time I must express the view
that I find that very inadequate appreciation
is visible, from some of the speeches, of the
fundamental features of our economy and the
basic social and economic direction in which
we would like the country to go.

I would like first of all to take up some of
the points which have been urged by several
hon. Members. It was said that there has been
no increase in industrial production. In fact,
one of the Members went to the extent of say-
ing that there was stagnation so faras industrial
production is concerned. I am sure that if
they had carefully looked into the facts and
figures of the development which has taken
place during the last two years, such observa-
tions would not have been made. I entirely
agree that so far as 1966-67 was concerned,
there was recession and there was practically
no devclopment at all. 1968-69 has shown
considerable recovery and if we see the facts
and figures regarding the increases in produe-
tion hon, Members will be convinced that our
country is well on the way to recovery and

there is nothing for us to feel dejected.
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SHRI F. A. AHMED: My hon. friend
wants that the figures for 1966-67,68 and 69—
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for the four years—be taken together. [ am
saying that due to factors which were beyond
our control there was recemion in  1966-67.
There was very good growth till 1965 .
(Interruptions). The years 1968-69 have mm
comsiderable improvement and the year 1970
will show still better results. Industrial growth
has been very matisfactory and has averaged
about ¥-5 per cent during 1969 over the
fwwcls of output in 1968. Excluding textiles
which have special problems of their own
and where there has been a dedline in produc-
tien, the overall increase in industrial produc-
tion, would be about |0 per cent over 1968.
Mﬂbkhplmbhﬂﬂenphmm
mest industrial sectors ranging from food
industries such a4 sugar to intermediate, con-
sumer goods industrics as well as capital goods
sector,  Steel output rose by 6 per oeat, alumi-
nium by 10 per cent, zinc by 16 per cent and
coment by 14 per cent.  Generation of elec-
tricity during the year increased by about 12
per cent. The production of chine tools
has gont up by wbout 22 per ccnt to over 25
crokes while that of other industrial machinery
has gone up by over ten per cent o over Rs.
108 crores. In fact, the output of engincering
industries has undergone a substantial increase,
Production of various heavy chemicals such as
cxtic soda liquid chlorine and sods ash  has
registored a sigaificant rise, along with various
petrochemical products and dyes and synthetic
Gbres. In the noo-engineering sector, produc=
tion of notrigenous fertiliser rose by 19 per cent
aad four plants are under construction at
present. With increased demand, particularly
from the rural sector, production of consumer
goods bas alio rapidly gonc up, the increasc
being 20-30 per cent in many sectors. The
substantial increase in industrial production
was reflected primarily in better utilisation of
installed capacity particularly in the engineer-
m‘mdmmdmhwm where capacity
bad remained idle in recent years. Condi-
tions in the share market have also been quite
favourable during the past few months and a
significantly greater volume of investible re-
sources is now available with specialised finan-
cia] institutions such as the Unit Trust and the
LIQ, spart from & larger volume of savings in
the form of deposit momey with the banks.

SHRI §. M.BANERJEE : We cannot follow
if he goos so East.

SHRIF.A.AHMED: T shall try to slow
down, 1 was placing the figures relating to
industrial production before the hon. Members,

16
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The figares eit=d wil leoavince thehon. Members
that during 1963-69 there has been an increase
of 6.5 and in 69-70 7.5 per cent; the figures

ilable till now indi that there is impro-
vement, theratebeing 7, 59 over 68-69, 'While
saying this, I must also say that there is one
thing which is causing anxiety; for the last
few months there has been some slow down due
to difficulties in the availability of steel in our
country. The rate of progress is likely to be
affected until the steel situation improves.

SHRI D. N. PATODIA (Jalore) 1 While
giving figures of production, I suggest that he
should give the figures of rise in the capacity of
various industries in the course of the last four
years, and to what extent industrial employ-
meat has gane up during those years,

SHRI F. A. AHMED: The hon. Member
has raised a very valid point. He wants to
know, apart from the increase in production,
what is the increase on account of the new
industrial units coming up. That is what, I
understand, he wants to know. [ am sure he
is also concerned not only with the new units
coming up but also with the removal of idle
capacity in the industries which are set up.
‘We have to take the two figures together, He
would certainly not like to see that the indus-
tries which have been created should have
idle capacity while the new industries come up.
First of all, attention was drawn to the fact
that idle capacity of the cxisting industries
should be removed and to a great extent that
idle capacity has been overcome both in the
private sector and in the public sector, But,
at the same time, new units have also come up
to indicate that there is scope for further
increase, and there are people who are pre-
pared to make the investment for the purpose
of increasing production in the industries.

SHRI S. KUNDU (Balasore) 1 He asked
about the corresponding increase in  new
employment.

SHRI S. R. DAMANI (Sholapur) : These
are available in the annual report. Let him
read it.

SHRI D. N. PATODIA: Sir, the Minister
should reply. Not Shri Damani. What is
this ¥ Whydoes he interfere and try to be a
pecudo-socialist T

MR. DEPUTY-SFEAKER: Onder, orders.

SHRIF. A. AHMED : There arc other
indications also. So far as aﬂ:liuﬁ@g for
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licences are concerned, there hawe been more
applications in 1968-69 than there were in
1967-68 and 1966-67.
SHRI D. N. PATODIA :
number of licences.
SHRIF.A. AHMED: A ber of 1i

Let us know the
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He has also raised a certain  number of
relevart questions and I must answer them
even though I hardly feel that he would be
convinerd by them for you cannot be convineed
if your heart refuses even if intelligence does
not. He bas said that the industrial climate
was not favourable as would be seen from the

have been granted, and -the number of letters
of intent isued were also much more
than in the year 1966-67. If the hon. Member
wants, I can also give the figures. The other
day, in reply to certain questions, 1 gawve certain
figures that out of 599 applications, so many
were granted. I do not remember it now. I
can supply the figures to the bon. Member.

Now, I have purposely indicated in broad
outline the state of our economy which is
poised for rapid development. I am really
sorry that Shri Patodia, who should have
reserved his eloquence for a better cause should
have concentrated his wrath on public sector
undertakings, and the concept of State parti-
cipation in i ies. 1 d the
reasons behind it. He is angry that there
is some talk of conversion of loans into
equity by financial institutions and the fourth
Five Year Plan has reserved a substantial sector
of the industry for public parucupatm It
has to be realised that nobody the
resources available with ﬁmnﬂnl institutions
as his personal property. Quite rightly they
belong to the people and may be, theoretically
speaking, they belong to a large number of
shareholders for whom Shri Patodia has shed
crocodile tears.

SHRI D. N. PATODIA : In a practical
sense the money belongs to the sharcholders.
What is the theory about it ¥

SHRIF. AL AHMED: Whyis it then that
while the substantial fruits of the industrial
development go to the few business-houses
and families and the rest of the sharcholders
suffer in silence * It is this imbalance which
in the larger context of the economy means
the imbalance between the richer sections and
the vast multitudes of suffering humanity which
is now sought to be rectified. If the financial
institutions which belong to the peoople seck
to participate in the management of a large
number of ventures taken up with their help
and assistance, I do not see what is wrong
with it even on principle. This is a provision
which is often applied by various international
financial institutions also. Shri Patodia is aware
of this fact.

few li issued during the last year, He
has tried to compare with pre-1965 figures and
later to prove that the issue of licences has been
declining and therefore, there cannot be obvio-
ously any industrial growth. It must be
amusing to all of us thatin spite of ShriPatodia’s
figures of licences the economy keeps on moving.
But his figures are upside down.. In 1968,
379 licences and letters of intent were issued
while the figure for 1969 is 552. There can be
no comparison with pre-1965 figures because
then a large number of licences were issued for
industries with an investment of upto Rs. 25
lakbs, while the limit was raised to this figure
at this time. Moreover, a large number of
items were delicensed  between 1966
and 1968. As hon. members would know,
this limit has been further rmised to Rs. 1
crore and Shri Patodia finds that the number
of licences goes down still further in future
even though the economy is marching on, he
should really not feel amazed.

Shri Patodia referring to public undertakings
has raised the pertinent question as to what
constitutes a proper gestation period for those
units manufacturing sophisticated machinery
items requiring specialised skill and expertise
and experience. [ would like to give him the
example of the Heavy Electrical plant in
Bhopal, in the case of which the British consul-
tants—remember the British consultants and not
NIDC, about which my friends have somehow
developed a feeling of great animosity—had
stated 2« far back as in 1957 when the project
was drizan up that it would turmn the correr
only after 1970 and that the losses during the
first 13 years on a relatively smaller produe-
tion pattern than was ultimately undertaken
would be over Rs. 32 crores. Similarly in the
case of FHEL for the Tiruchi plant, 1971 was
considered the break-even point and for Hyder-
abad, 1970, which was however for a different
product-mix and for Hardwar, 8 years after
commencement of full preduction. The
Tiruchi unit is functioning satisfactorily and
though it commenced production only 3 years
ago, the turnover of this plant is over Rs. 19
crores, The Hyderabad unit has taken up
effective production only during the last 2
years. The third unit at Hardwar with the
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largest capital outlay of over Rs. B6 crores is
still in the final stages of construction. He has
also mentioned that Hindustan Photo Films
were earning profits and now have started
losing. It is not correct. Upto 1966-67 this
unit was under comstruction and in 1967-68
it went into full production. It incurred a
loss, which is continued in 1968-69.

SHRI SRINIBAS MISRA: What was the
loss in 196768 * Rs. 1.5 crores ?

SHRIF. A. AHMED : About that figure.
The reasons are many including technieal
reasons and the need for some expansion and
change of production pattern. This is on
band and we need not have many worries
about it. While it would be improper for me
to be complacent that the management of
industrial undertakings under this Ministry is
working entirely satisfactorily, 1 have however
no reasons to feel disheartened. The produc-
tion and sales patterns over the years have
been greatly improving and they have by and
large been serving the purpose for which they
were constructed. These purposes were to
start basic industries in the country, diversify
and broad-base the industrial cconomy, save
valuable forcign exchange and otherwise set
a pattern for accelerated industrial growth. In
the last two years, which were also the years
of recovery from recession, all of them have
registered considerable increase in production
and sales and some of them have also entered
the export market which is no mean achieve-
ment. Heavy Electrical factory at Bhopal
which made a gross production of Rs. 2300
lakhs in 1967-68 increased it to Rs. 3400 lakhs
in 1968-69, an increase of more than 50 per
cent. 1 do not have the figures for 1969-70
but I do hope that some increase bas been
registered in spite of prolonged labour unrest.

In Hindustan Machine Tool units, on
account of recession and its after<flects, there
was a deliberate cut down in preduction pro-
gramme but it has picked up in 1968-69 ard in
the current year, ard but for the steep wage
rise, this unit would have continued to earn

profit.

The combined output of five machine tool
units in 1969-70 was Rs. 1340 crores against
Rs. 10.9 crores in 1968-69. There has also
been a substantial iccrease in exports from
Rs. 29 lakhs in 1967-68 to Rs. 1 crore in 1969-
70.
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The Nepa Mills produced 39,000 tonnes of
paper in 1969-70 against 31,000 tonnes in
1968-69. Except for Hindustan Cables and
National Instruments, Calcutta, which were
hit by gheraos and other labour troubles, the
output in all other industrial units under
the control of this Ministry has been substan-
tially higher than last year and is better than
the general rate of growth in the country.
It is not, therefore, as if the public sector is the
villain of the peace and the large private sector
units only are responsible for the upward
industrial index. In fact, if truth be told, the
large textile and other units entirely in the
private sector have been dragging their feet
and slowing down the tempo of the economy.
But for them the index would have risen much
bigher and much faster. This is not to take into
account the substantial social costs in terms of
housing and other facilities which would average
about 10-15 per cent of the investment in major
public sector projects. While judging, there-
fore, the working of public sector units, this
major item must be separately reckoned. You
must, therefore, recognise that when we talk
of gestation period, we do not want to minimise
the need for maximum cconomy and efficiency
in the management of these public sector
undertakings. 'We are only stating the obvious,

The experience of large engineering pro-
jects in the private sector is equally revealing.
There are units manufacturing various cate-
gories of industrial equipment mostly in the
medium range and majority of them which
are managed by highly reputed firms and expert
foreign collaborators and yet have not been
able to yield substantial investment returns in
the first six to eight years of their working,
I'would rotsingle them out for mention but the
fact is there for all to see and those who want
ta see.

It has been said that with more than 50
per cent of the investment in the organised
sector, the public undertakings account for
only 13 per cent of the total output. The
comparison is utterly misplaced. You cannot
compare hundreds of big and small consumer
industries with less than hundred public sector
undertakings which are in the critical and
strategic fields. It is not as if a camel must
move faster and carry several times the burden
of a horse merely because the size of the camel
is bigger. Their roles and nature are different
and this has got to be recognised. What is
significant is the fact that in the fields where
public sector industries have been initiated
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they account for a highly substantial part of
the output. This is so in steel (70 9), sophis-
ticated electrical goods including cables (over
3897), just to take a few examples.

From these facts it will be evident that while
there is no ground for complacency, 1 am not
prepared to accept that either generally the
industry has not i.nproved or the performance
of the public sector has not improved during
the last two years. Of course, there is yet a
big gap to be filled and for that all possible
efforts are being made.

In this connection, hon. must
also realise that pubh.c sector mderuhmp of
the nature which have been established in our
country are not such which can be established
in each and every arca. When they were
established, they were intended to supply the
requircment not only of the immediate future
butd‘ 10—15 years hence also. Therefore the

\p was b 1 to in idle in the
qumn.. because there was neither internal
demand nor had we developed the export
market for those particular items.

Hon. Members are also aware that because
no investment under the Government was
made for two years the internal demand for a
large number of engineering goods and such
items had also decreased. Therefore there

i an idle capacity ou account of which
both the private as well as the public sectors
were suffering a los. But a large number of
ateps were taken by this Ministry which helped
them to diversify the items and manufacture
items which could be exported. This resulted
in increased production both in the public
and the private sectors.

I think, hon. Members are aware that on
account of these activities it has been possible
for s 1o bring down our trade balance consi-
derably during the last two years. In the year
1968 I think it went down to about Rs. 419
crores or something like that and in 1969 it
has further come down to about Ra. 200 crores.
This has been brought about both by an in-
creasc in exports and also increase in import
substitution of items which we were importing
from other countries,

These facts themsclves indicate that there
has peen considerable increase in industrial
output both in private and the public sectors.
Though there is still much to be done, there is
nothing which nced cause ws any worry and

e

APRIL 16, 1970

Int. Trade & Comp. Affairs) 248
to see that the improvement is  continued, we
are able to utilise the idle capacity and afeer
this is done, such other industries ars albn
sctup as are required both for internal  purpeses
and for export promotion.

Then a number of gquestions have been
raised as to why Government is thinking of
going in for the manufacture of certain items
like paper, scooters and cars in the public
sector. So far as paper iy concerned, today
our supply is below the demand and by 1972-
73 we will be short by over 3 lakh tonnes of
paper. This particular industry had been
delicensed in 1966 and has been decontrolled
for quite a long time. In spite of the fairly
good rebate both in excise duty and for deve-
lopment and other concessions that were given,
there has been no considerable improvement
in the number of units min‘ up durin‘ the
pastfew years.  After the pricc was decontrolled
within a space of about 18 months out of two
years, the price has shot up by ncarly Rs. 400
per toone. Not only that, lhey have also
changed the pattermn of ion. Such
Paper as is required for school exercise books
is being produced less and other papers like
heavy packing and so on and sp forth are
produced in greater quantities, thus creaticg
a shortage and black market in the country.
When these situations develop, are we ta it
idle and do nothing?

SHRI D. N. PATODIA : How doos he sy
that thore is black markot whon be says that she
prices arc docontrolled 1 Can he pomibly
explain that ?

SHRI ATAL BIHARI VAJPAYEE (Ealtam-
pur) i When the prices arc not
how can there be black-market ?

SHRI F. A. AHMED : Black-market in the
sense that they are charping higher prices than
the prices indicated by the manufacturers.
This is the complaint.

SHRI D. N. PATQPIA :
compared to what ?

SHRIF. A. AHMED : Compared to the
prices indicated by the manufacturers. This
is the complaint which was brought to me by
consumers in Delhionlya few weeks When
this is the state of affairs, are we to sitidle 1
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After that meeting is over, what action is
necessary will be taken. We have convened
a meeting of manufacturers, dealers and con-
sumers. After the matter has been discused
amongst them, whatever action is called for
will be taken to deal with the situation.

SHRID.N.PATODIA: I can forecast what
is going to happen. A sub-committee will be
formed; resolutions will be passed and another
small committee will be formed and that way
tizpa will pam and yoars will elapse.

SHRI S. 5. KOTHARI : Black-market is
going oa in scooters. What is the Government
doipg t For geven years, they have not givea
any licence for a new factory to increase produc-
tign. The cqnsumer is being flecced.

SHRIF.A. AHMED : Let me tell about
scooters also.

SHRI 5. B. DAMANI 1 Will you cangider
tq take all the produce and distgibute it thesugh
Gowernguent ageocy ' If you want that there
is mo hlack-market, in that case, you tabe all
the produca and distribute it through Gevem.

mant agoncy.
SHRI F. A. AHMED : Ihncwudywd.
in order to tackle the probl 1 have

lmﬁqoflhthmmm,ﬁe
manufactyrers, the dealers and the copsumers.

SHRI KANWAR LAL GUPTA: Who has
been invited on behalf of the consumer I want
to know.

SHRI F. A. AHMED :
the moment . ...
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SHRIF.A. AHMRED: That apuragce can
only be given after the manufacturers are

prepared to. ..

I do Bot know at
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SHRJ KANWAR LALGUPTA: You force
them. They are not making white printing,
You faren them ta do white printing.

SHRIF.A.AHMED: We will ask them as
ta why they have changed the pattern of pro-
duction and why they should not stick to the
old pattern of production.

SHRI S. S. KOTHARI : What about

scooters 1

SHRIF. A. AHMED ¢t So far as scoaters
are coneesned, out of five partiea given licence
for scooters, two have concentrated on the
produetion of motor-cycles and they have
not goae im fbr sooters. Ome of them haa
recently desd the li Another
party has just d producti Another
unit had been producing only 1000 to 2000

scooters per annum upte 1967 and, thereaflter,
it dwindled to an insignificant figure. This
leaves only two units in the field to expand.
We will examine their request for expansion.
But the gap between demand and supply is
30 much and the teadency to overprice is so
visible that the Government has to set up a
unit in the public sector to rectify the sitvation.

SHRI VISHWANATHA MENON: Have
it in Kerala.

SHRI F. A. AHMED : We have also an-
nounced that any unit in the private sector can
be cstablished with indigenous knowhow and
without foreign exchange requirement. If
these conditions are satisfied in Kerala, I have
no objection to the unit coming up there.

SHRI VASUDEVAN NAIR (Pecrmade) : We
have already produced hundred per cent indi-
genous scooter.  You are not helping ve.

SHRIF. A AHMED : Without any forcign
know-how
SHRI VASUDEVAN NAIR ¢ Yes,

BHRI F. A. AHMED : Then, I can say
there will be no restriction and you will be
it. We bave alrcady advertised that
anyope who can manufacturc scooters with

effart and with indigenous knaw-
haw withost beryowiog knqw-kow from autside,
we shall give permision apart from the fact
that we are trying to set up such units in the
public sector also.

SHRI SONAVANE (Pandharpur) : How long
will it jke tocatablish thew unitr ip the public
sectar 1 We arc for the laat so many
years. Let us have some time-limit.
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SHRIF.A. AHMED: The decision to set
up a factory in the public sector was taken
only a few months ago. A technical committee
has been appointed. That is going into the
question. They will be submitting the report
shortly. When that is available, action will
be taken.

SHRI SONAVANE : Pleasc accelerate the
pace of development in this regard.

SHRI F. A. AHMED : We must realise that
there is also the question of know-how. So
far as CSIR is concerncd, the know-how is not
available with us. We will have to obtain
this know-how from one of the two manufac-
turers who are now manufacturing these
scooters in our country.

AN HON. MEMBER : What about the

small car project 1

SHRI F. A.AHMED : So far as car is con-
cerned, three units are manufacturing cars.

Two of them have no prospects of expansion.
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SHRI F. A. AHMED : So far as the ques-
tion of car is d, two questions are in-
volved. One is the question of expansion of
the existing units. So far I understand that
out of the three units which are now manu-
facturing cars, two of them are not interested
in expansion. Only one of them is interested
in expansion and that has not been agreed to
because of the continuous report we are getting
about the quality of their car and also the price
at which they are prepared to sell this car.
A question was put to them: if a2 permit was
given to them for increasing their capacity to
50,000—55,000, what will be the price at which
the consumer will get the cart They said
that it will be a difference of only Rs. 300 or
400.
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SHRI SONAVANE: For commodities like
foodgrains prices are not increased whereas
you increase the prices of scooters and cars
by hundreds of rupees.

SHRI KANWAR LAL GUPTA : The quality
is deteriorating every day.

SHRI F. A. AHMED : I entirely agree that
in spite of the warning the situation has not
improved. It has become worse. It is for
that reason that we have not agreed to expan-
sion of these units.

It is also true that by 1972-73 there will be
an increascd demand for cars. We estimate
that the requirements will be 65,000 to 70,000
every year. It is for that reason we have been
trying for setting up a unit in public sector
which would be able to provide a cheaper car,
not a smaller car, but a cheaper car at about
Rs. 5000 or 6000 less than what is available in
the market now. For that purpose there are
several proposals before us. But it has not
been possible for us to proceed further because
no pﬂwin‘wn has been made in the Plan. But,
as the hon. Members are aware, now a public
undertaking can also take loan from the finan-
cial institutions. So we shall try to find out
what assistance we can get from financial ins.
titutions for the purpose of starting a project
for manufacture of cars in the public sector.

SHRI MRITYUNJAY PRASAD (Maharaj-
ganj) : T want to have a clarification. I want to
know whether the proposed reduction in . respect
of price of cars in the public sector would be
in the basic price or will it be because of some
reduction in the Government’s taxes. How
will this break-up of the reduction be brought
about? I want to know about that. 'Will it be
reduction in the Government taxes or in the
basic price itself ?

SHRIF. A. AHMED : Assuming Govern-
ment taxes are the same or similar, then there
will be reduction in price by about 5,000 or
6,000 rupees,

SHRI S. M. BANERJEE : Let us have
the model of the car laid on theTable of the

House,
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SHRIF.A. AHMED : While on the subject
of car, I was very much distressed when some
of the hon. Members dragged the name of the
Prime Minister’s son so far as production of
cars is concerned. Personally I feel that
simply because a person happens to be son of
a Prime Minister or a Minister or an important
person, for that reason, he should be denied
the opportunity of engaging himself in a pro-

. fession to help himselfand to help the country—
I do not agree with that point of view at all.
But I can say this much that neither the Prime
Minister has asked nor her son has asked for
any favour nor any favour will be shown to
him, so far as considering his case is concerned.
If he brings out 4 car and if it satisfies the con-
ditions which are there for other people also,
that matter will be considered on merits, and
I can assurc the House that neither these
favours have been asked for, nor these favours
will be shown, to any one, however high a
personage or his relation or frierd may be.
Iam very sorry that in this connection the name
of the Prime Minister and her son were dragged.
The proposal is there but no consideration bas
been given and when all the reports are avail-

. able they will be considered on merits.

SHRI SONAVANE : Please expedite the con-
sideration of the proposal as early as possible.
Even whatever proposals are there, why are
you delaying unnecessarily ?

SHRI F. AL AHMED : I would like to deal
with some of the points raised by Mr. Madhu
Limaye. I think he has gone. You, Mr.
Deputy-Speaker, were not in the Chair then;
he had also mentioned the name of the Prime
Minister as taking some money from Mr. Mody
for political purposes. I deny such allegation.

. He ought pot to have made those allegations
- without ascertaining the facts, without inform-
ing the Prime Minister. There is no basis

in that allegation at all. Then he mentioned -

about three cases of Bombay Suburban, Ahmed-
abad and Surat Electricity Company,
.Baroda Rayon and Great Eastern Shipping
Corporation. All these cases are under the
Company Law Board s consideration and
_action will be taken in due course accordirg to
the provisions of the law. It has nothing to do
with me or with my colleague the Minister of
State and the Company Law Board will dispose
“of this case on merits.
SHRI S. M. BANERJEE : Why not include
‘Mody House also ? Mody House also should
be included in the investigations.
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SHRIF. A. AHMED : Then also some ques-
tion was raised regarding the contravention of
Section 293A—about some donations and some
advertisements given for Congress funds and so
on. I may tell the hon. Members that all
such expenses are indicated in the balance-
sheet and after balance-sheets are available
with the Registrar ard he scrutinises them,
then only action is possible. May 1 inform
the hon. Members, so far as the Ministry is
concerned, we have already intimated, and I
am reading the letter which will convince the
hon. Member that so far as action to be taken
from our side is concerned, there is nothing
wrong with it. We have said :

“I am directed to say tHat the question
of the applicability of the provisions of
Section 293A of the Companies Act, 1956
to the expenditure incurred by companies
on advertisement in souvenirs issued by the
political partics has been considered by this
Department. The Department has been
advised that in such cases, the applicability
of the provisions of Section 293A of the Act
would depend upon the facts of cach case
as to whether there is a genuine quid pro quo
in respect of the advertisement or whether
it is a donation in the guise of advertise-
ment. In case it is held on the facts of a
particular case that the expenditure incurred
on such advertisements is a donation in the
guise of adverti , the provi of
Section 293A(2) of the Companies Act,
1956 shall be applicable.”

WY wET W oA arde gEer

wer g ?

SHRI F. A. AHMED : 12th February,
1970.

o $IT T TI: AT F§)
weafzaiz Iuw gs & fam)

SHRI F. A. AHMED : Thatiswhy I said
that in all these matiers, after the returns are
filed and the balance sheets are filed, they will
be scrutiniscd.  'We cannot take anything into
consideration urless the allegation against a
pl‘l‘(_il:l.llll' person is made and the balance sheet
of that company is available with us.

st woaw Wg (IwiEr) : aw
frez w3 s w1 fomd § Sram W
foeer wfeq 1 a1 @1 s wfyg fe
M dw fawx § 7 qar o1 W few
wot ¥ gRafraz g

How can it be a publicity
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SHRI MRITUNJAY PRASAD: Thereare
fiftcen well-wishers. They have not mentioned
their names. Unles their names are known,
what is the sense of any advertisement ! The
man’s name or the firm’s name is not known to
the world. Then what is the advertisement
for ! Even if one paisa is paid for that, is that
an advertisement or donation pure and simple 1

SHRI F. A. AHMED : My friend can
bring this to the notice of the Registrar. On
that action can be taken against the person
concerned.

SHRI MRITUNJAY PRASAD : I am bring-
ing it to the notice of the head of the Ministry.
SHRIF. A, AHMED : But this is not a forum
where such questions can be raised. If there
is any specific case, you bring that to my noti
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My hon. friend from Tamil Nadu had com-
plaized that after 1957, when his party cam= to
power, no liccnces had been issued to the State
of Tamil Nada. I have before me the figures
of applications for li ived from the
State and the number of licences and letters
of intent actually issued. In 1967, 42 appli-
cations wére reccived from the State and 17
licences and 15 letters of intent were isued.
In 1968, 55 applications were d and 9

licences and 12 letters of intent were issuved.

In 1969, 100 appli were ived and
13 licences and 22 letters of intent have been
isued.

It would, therefore, be i ct to say

that applications from Tamil Nadu have been
in any way ignored. As a matter of fact, I

and 1 shall forward it for necessary action.

SHRI MRITYUNJAY PRASAD : Letitbe
decided here and now whether such cases can
be raised in Parliament or not. Whenever a
complaint is made, you want to be told specific
cases. | have these specific cases with me.
You say that I can go to the Registrar. Why
should 1 go to the Registrar t  Letitbe decided
once for all that no such cases should be brought
before the House. Then I shall not bring such
cases hereafter,  ([Inderruplion).

SHRIF.A.AHMED : You place it on the
table of the House.** May I crave the indulgence
of the House that the hon. Member has
certainly a right to refer to a specific case 1
But there is a certain procedure as to how that

hould be disposed of. I shall forward

this to the authorities concerned for necemary
action.

SHRI KANWARLAL GUPTA 1 Let him
know the results.

SHRI TENNETI VISWANATHAM(Visakha-
patnam) : Are both of you inclined to punish
the wellwishers 1 Is that the decision that you
want to punish your well-wishers ! Have
both of you come to this decision ?

SHRIF.A.AHMED : May] just say that
1 do not know this? This case will go to him.
Bo far as Sec. 293A is ¢ d, that prohibits
donations by firms—notby individuals—you
please see the section. I do not know how the
pr of the Company Act will be attracted
to punish a particular individual who has given
the donation 1 The whole zase will go there.

ber that ly an application from
the Madras State Industrial Development
Corporation for the manufacture of sodium
sulphide has been approved. Similarly, there
are quite a few applications which are under
different stages of consideration and are likely
to be approved.

My hon. friend referred to the application
made by the State Industries Corporation for
tyres manufacture. As a matter of fact, a
large number of applications have been received
as a result of public notices for this industry,
An application from Tamil Nadu was actually
received only late in February. 1 have no
doubt that all suitable schemes which are tech-
nically sound will be given serious consideration.

The hon. member has also mentioned that
an application has been made for the manu-
facture of seamless tubes in collaboration with
Bharat Heavy Electricals Ltd. A plant of this
type has ncoessarily to be located as an adjunct
to & steel plant. The Ministry of Stecl and
Heavy Eogineering are curréntly examining
the question of locating it as an adjunct to a
steel plant of HSL. BHEL are only one of the
wsers of scamless tubes and merely on this
ground it may not be appropriate to press for
the establishment of a plant in Tamil Nadu
in preference to technically sounder schemes.

SHRI 5. M. BANERJEE : What about
my points 1

SHRIF.A. AHMED: They will be replied
to.

Shrimati Ila Palchoudhuri wanted to know
details regarding loans advanced to small
scale industries by the banks. As on 30th June

** Shri Mrityunjay Prasad handed at the Table the copy of the souvenir of the 73rd
Plenary Session of the Indian National Congress held at Bombay on 28th and 29th
Dec. 1969, entitled **Re-birth of the Congress” [Placed in Library. Se No. Lt—3267/70).
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1333, 23 myj¥ yanczal barvi ia [adia
hay: siactisazd alviicss amoaating to Ry,
373.45 crorss for 47,951 small scal= uaits. Oa
33th Navember 1939, the correspaading figares
are: Rs. 676.53 croresfor 67,395 small scale
units, During the first five moaths after
lisation, the i in advance to
smallscale unitswas 78 per cent and the increase
in the number of units assisted was 40 per cent.

ShriP. K. Ghosh said that 94 per cent of the
imported scarce raw materials are being given
to large scale industries. The facts arc as
follows: In 196869, DGT units for Rs. 232
crores, got licences, that is nearly 86 per cent;
small scale units Rs. 36.7 crores, that is nearly
14 per cent. In 1969-70, Rs. 253.7 crores,
that is, 83 per cent and smallscale units Rs. 51.2
crores, that is 17 per cent. This also shows
an improvement during recent periods.

I am very sorry that Shri Baburao Patel
in the course of his speech dragged in  Galib
and my connection with the Galib centenary
celebrations and that I did not persuade the
industrialists not to contribute towards the
celebrations. I am very sorry such observa-
tions were made. I would not like to reply
to them. 1 am grateful to Shri Banerjee who
replied to it.

stadt  aeheresr (aw)
IS WPIRA, WU TF  sgALAT HY
W &1 X9 529 #t oo g s awe
AT WY 2F F AT I HT IO AT &
fau wav ¥ wufeqm €, 3 amem
eer aT A Al 1.

SHRIF. A. AHMED : I am grateful to him
for adding that I did not xercise any irfluence,
but he said that I ought to have taken ini-
tiative in persuading these people not to give
any contribution for this purpose. Anyhow,
T would not like to refer to this matter,

I am also very unhappy that he referred to
another matter which was once brought before
the House regarding one of our officers, Dr.
Kalelkar. In that connection he has mentioned
the names of two other officers. It is very un-
fortunate that the names of persons who are
not present here and are not in a position to
defend themselves should be mentioned without
cither giving me notice or without specifying
the allegations against them.

17
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$) far a1 Do Kal:lkar is coaceraed, the
mtt:r was givza to the GBI for enquiry, and
after eaguiry it has be=n brought to my notice ~
that the docum:at is a forged one. The
matter is still being dealt with by the GBI,

5t FIT WA TH :9ZY AN 793
w1 41 £ 3g 1 STHgHT § Wodtoardo 7
Fer § & ag Ti5gie sT9ewA § 1 Ofw
IEHT AT 0 FaArEdw § o
FAT T WX D A qg e g oA
ATER TRHE § AT TE F 1§ T AEY
219 g Ui 08 owEee
Faar T faaw aaAde oo d7T T
@ FrA@AUFEd FT Aawa ag & fw
FEI 7ATA T FI AT AT TAAX HT aAY
(ﬂ’oﬁelﬁeﬁwmmmt ? Y-
froz ey o am & o9 @1 & ofe
o Mo arfeo g AN FI W Y 1 X ag
g ARAT § 5 ww aw 9 anfeac Ay
agt & gerar A oM g 9% FS @
|

SHRIF. A. AHMED : May I say that I
just made an enquiry again and the CBI have
confirmed that the photostat copy referred by
my hon. friend is a forged document. 1 hope
that my hon. friend will agree that on the final
conclusion of the enquiry severe punish
must be meted out to any person involved in

this business, who has been guilty of any act of
misconduct.

A FTCAA TR AT Jodo F WA
afag A 5 F fag fe v § 7

SHRI F. A. AHMED: So far as the GBI
is concerned, they are convinced that it is a
forged document. Therefore, what else remains
to be done in this case? Without further
proof, I think it is not desirable to mention

NAMCs.

In this connection may I say subject to cor-
rection that the CEI informed me that they
wanted to examine three of the hon. Members
also in regard to this question, but only one
Member has given a statement, and the other
two have not yet made a statement.
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So far as the present information is concern-
ed, there is nothirg against this officer. The
matter has been scrutinised by them, and
whenever any report comes, we will certainly
take action if action is called for in this matter,

Shri Birla said that in some matters action
was taken by the Government after nine years,
1 would like to refer to Starred Question No.

594 put by him on the 24th March, 1970 which
reads :

“whether it is a fact that his Ministry has
in the month of January 1970, issued almost
after ninc years, a clarification regarding
the policy on the grant of leases of the
Government lands for salt production and
payment of assignment fees;”
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He asked for reasons for this inordinate delay.
A reply was given to this question. A clarifi-
cation was issued on December 19, 1969. The
question of delay does not arise as a clarifica-
tion was given only when the need was felt.
The Government started receiving representa-
tions from the salt lessees in 1967-68 for the
first time claiming that they were not bound to
pay assignment fee on renewal of their leases,
The question was then considered from the
legal angle and clarification was given in
December 1969. From the reply given it is
evident that the was not pending for
nine years, A decision was ukcn nine yﬁﬂ
ago. Clarification was sought only in 1968,
After obtaining legal opinion the clarification
was given. So, the impression he created that
this Ministry gave the clarification after nine
years is not justified. . . (Interruptions.) About
the development of Rayalaseema, I should
like to point out that we try to help develop
backward areas. We have taken a policy
decision that in backward States, two districts
will be selected—and in other States one district
~—for the purpose of giving necessary assistance
to remove backwardness through industrial
development. Qur officers beaded by our
Secretary went to Hyderabad and participated
in the Rayalascema Development Board. T
can assure the House that we shall take keen
interest in this and see what can be done to
help this region.

SHRI TENNETI VISWANATHAM : The
whole of Rayalaseema must be treated as one
district , ... (Interruptions.)

SHRI F. A, AHMED: The same principle
applies to my friend who comes from Agra.
It will be for the State Government to select
each of the two districts and we shall certainly
like to give subsidy and assistance to these
districts.

There are many other points but I have
already exceeded my time. 1 can only assure
the hon, Meml that wh suggestions
have been made, I shall follow them up ard
see what can be done.

ot $7T /A TA :  IOAN AGIA,
& 7g AT AEAT § — o Wi Hro FY
foE o7 & raar 9% § gl a1
g faet § 5 ot svo @@ @9 99
w1 T T ® § IR qg ATe N
feam y s g o @ A T wAS
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qt ®t o S A ot ¥ AR FrEmR @ W@ {1 S argzw W waw
g, frdt duTad F, 9O o9 weg & | IAET AfefeRww fear s

afad a9 G QEE @%T &1 & SHRI 8. S. KOTHARI : I should like to
wr S ask about the exploration for raw materials in

fe ®f @t NfNAFT A=A TGT F Mandsaur district, Madhya Pradesh, for a
fofrax ar "afsm SaEeT A¢] AT cementfactory. The exploration in Suwakhera,

" near Neemuch, was done, and the raw material

LICE was found to be very good. I want to know
- - why that project has not been developed.

FEU FETE—ANTT | FUTT@ TF T Would you kindly note it and give a reply

fed dramedfior v R §, o & O ‘m;:mm:.p'n.um- The hon. Member
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flygm v § S wad &— SHRI S. S. KOTHARI : I will write to
Fﬁﬁ*‘t‘mﬁ' i g @1 g w him about it.
@ 1 g & fw 56 smeE AT W st Ro uaﬂ:#wmi
% fofo fear &1 Sfer oot gt (01 T 0 fEET B ke
J daF v o | o g g & A MCA W W F e e
SO T & A S e g W T O R a e
o 7 6 R wrd & qaE T E o
hah | feiwE g I dw @ fovw
SHRIS. M.BANERJEE: About the Bieh o g5 ? 4% awlt wiét & fawfud
D st e changed or recons. ¥ forzdt Wt fordt ot wak G P
tructed ' That was my question. !-m"ﬂmta} e
ot G ad wgaw : GG AF GE T A e w7 Qe w0d 0 AF
qare ¥ aeq® g—ag @ o ¥ o wEEr § oW & W= S
arew wwaT g | g et g @ fe  fedwm @ I fodw s@ ¥ faga
T % 25 TG OF & fAd WA 49 FWa & qfww s § fAg ar gy
@ A g @ A AT S |, TR F § g wrew T St
ﬁﬁmﬁwﬁaﬂwﬁ[ﬁ'ﬂ,fﬂ“ﬁ tar?
a7 food #¢ fer mar §, T d@ =t <fa T : & st wga g e 2w
gy @, AfET a9 g wﬁwm & AV St e 7 T g ag Aifge
mﬁmgmmﬁ-ﬂ:nﬁ"fwﬁ Fdt § 5 ag wAEE wE F e
I arery & fag S Adem 3 950 FOF WA e 8 ¥ g @i
| for # aef o S T § St S A § T O fe ¢
sreeew ford &1 7§ & A 0 wAg A T A WA T @ 9 QO
oo ¥ a9 I ARt | gw  far § e wa ag s e ek ¥
TR aRA RS @ WA A & fag g ? e wmw soew
52 & qAV TReEq § o f5 enw @b 39 & e 49 ¥ frg gt § wwfag wn
e H§ . (STAAE) . @9 IR AT A W IR AR N AT 79
i A afm e § §) Jen faw  fo@sa?



263 D.G. (Min. of Indust. Dev.,

ST TR TR { g R ¥
T =gt § e Sa A S g
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SHRI RANGA (Srikakulam) : May I ask
the Minister whetber it is a fact that the Orissa
Government has set up quite a number of pro-
jects such as the polyster-fibre plant and sodium
hydrosulphide, and till now they have not been
able to elicit any responsive chord from the
Ministry? Is there anything special in regard
to that just because that Ministry does not
happen to belong to the political colour of my
hon. friend and his party, or, is he going to pay
some special attention to it in view, especially,
of the fact that it is industrially a backward
State ! Would he pay some special attention
toit t They have sent all those project reports
and asked for his screening and passing those
projects,

SHRI SRINIBAS MISRA : I spoke about the
jute mill in the co-operative sector at Jagatpur
in Cuttack district. He has not replied to it.
What is he going to do about it ?

SHRIF. A. AHMED : 1 do not know the
specific items. But I can assure the hon,
Member that it is one of our policies that so far
as the backward States are concerned, in the
matter of granting licences, when there are
several applications, we give preference to the
arcas which are backward.

SHRI RANGA : Orisa.

SHRIF. A.AHMED : Orissaisone of the
States which is recognised as a backward State
so far as industries are concerned. 1 will
certainly enquire as to what is the position of
the variows applications which are pending.

MR. DEPUTY-SPEAKER : There should
be an end to this.

SHRIF. A. AHMED : The report has been
received by us and it is being examined by
several ministries and after the report has been
examined, we shall take the necessary action.

SHRIKANWAR LALGUFTA :  Will you
give an assurance that no political appoint-
ments will be made ?

SHRIF.A.AHMED : Iam not prepared

to give any assurance.
MR. DEPUTY-SPEAKER : 1 shall now
put all the cut motions to the House,

All the Cut Motions were Put
and Negatived
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MR. DEPUTY-SPEAKER : The question
is :

That the respective sums not exceeding the
amounts shown in the fourth column of the order
paper, be granted to the President, to complete
the sums necessary to defray the charges that
will come in course of payment during the year
ending the 31st day of March, 1971, in respect
of the heads of demands entered in tke secord
column thereof against Demar ds Nos. 57 to €0
and 123 relating to the Ministry of Industrial
Development, Internal Trade ard Company
Affairs.

The Motion was Adopled

[The Motions for Demands for

Grants which were Adopied by

the Lok Sabha are Reproduced
Below—ED)]

DEMAND No. 57—MINISTRY OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS

“That a sum not exceeding Rs. 80,57,000
be granted to the President to complete the sum
necessary to defray the charges which will come
in colrse of payment during the year ending
the 31st day of March, 1971, in respect of
‘Ministry of Industrial Development, Internal
Trade and Company Affairs’,”’

DEMAND NO. 586—INDUSTRIES

“That asum not exceeding Rs. 4,62,78,000
be granted to the President to complete the snum
necessary bo defray the charges which will come in
course of payment during the year ending the
31st day of March, 1971, in respect of ‘Indus-
“'n’-Il

DEMAND NoO. 59—SALT

““That a sum not exceeding Rs. 61,85,000
be granted to the President io complete the mom
necessary to defray the charges which will come in
course of payment during the year ending the
31st day of March, 1971, in respect of ‘Salt’.”

DEMAND NO. 60—OTHER REVENUE EX-
PENDITURE OF THE MINISTRY OF IN-
DUSTRIAL DEVELOPMENT, INTERNAL-
TRADE AND COMPANY AFFAIRS
““That a sum not exaeeding Rs. 13,21,27,000

be granted to the President to complete the sum
mecessary io defray the charges which will come in
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eeurse of payment during the year ending the
S1st day of March, 1971, in respect of ‘Other
Revenue Expenditure of the Ministry of Indus-
trial Development, Internal Trade and Com-
pany Affairs’.”

DEMAND No. 123—CAPITAL OUTLAY OF
THE MINISTRY OF INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND COMPANY
AFFAIRS

“That a sum not cxceeding Rs. 5,35,17,000
be granted to the President to complete the sum
necessary bo defray the charges which will come in
course of payment during the year ending the
313t day of March, 1971, in respect of ‘Capital
Outlay of the Ministry of Industrial Develop-
ment, Internal Trade and Company Affairs’.”

17.37 hrs.

MINISTRY OF STEEL AND HEAVY
ENGINEERING

MR. DEPUTY-SPEAKER : The House will
now take up discussion and voting on Demand
Nos. 82,83 and 132 relating to the Ministry of
Steel and Heavy Engineering for which 4 bours
have been allotted.

Hon. Members present in the House who
are desirous of moving their cut motions may
send slips to the Table within 15 minutes
indicating the serial bers of the cut motions
they would like to move.

DEMAND NoO. 82—MINISTRY OF STEEL
AND HEAVY ENGINEERING

MR.DEPUTY-SPEAKER : Motion moved :

“That a sum not exceeding Rs. 21,95,000
be granted to the President o complete the sum
necessary lo defray the charges which will come in
course of payment during the year ending the
31st day of March, 1971, in respect of ‘Ministry
of Steel and Heavy Engineering’.”

DEMAND NO. 83—OTHER REVENUE

EXPENDITURE OF THE MINISTRY OF

STEEL AND HEAVY ENGINEERING

MR. DEPUTY-SPEAKER : Motion moved :

“That a sum not exceeding Rs. 81,62,000
be granted to the President fo complete the sum
necessary to defray the charges which will come in
course of payment during the year ending the
815t March, 1971, in respect of “Other Revenue
Expenditure of the Mirirtry of Steel ard Heavy

Engincering’."
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DEMAND NO. 137—CaPiTAL OUTLAY OF
THE MINISTRY OF STEEL AND HEAVY
ENGINEERING

MR. DEPUTY-SPEAKER : Motion moved :

“That a sum not exceeding Rs. 73,35,63,000
be granted to the President to complete the sum
necessary to defray the charges which will come in
course of payment during the year ending the
31st March, 1971, in respect of “‘Capital outlay
of the Ministry of Steel and Heavy Engineer-
ing’.”

Hon. Members may now move the Cut
Motions.

SHRI YASHPAL SINGH (Dehra Dun) : I
beg to move :

“That the Demand under the Head ‘Ministry
of Steel and Heavy Engineering’ be reduced
by Rs. 100.”

to check the steep rise in the prices
of steel (1)].

“That the Demand under the Head “Minis-
try of Steel and Heavy Engineering' be reduced
by Rs. 100.”

[MNeed to ge the absorption of Indian
engincers in the management of the various
plants (2)].

“That the Demand under the Head ‘Minis-
try of Steel and Heavy Engineerirg’ be reduced
by Rs. 100.”

[Failure to age Indian ¢ Itancy
firms in the erection of Bokaro Steel Flant (3)].

SHRI SHIVA CHANDRA JHA (Madhbu-
bani) : I beg to move :

“That the Demand under the Head ‘Minis-
try of Steel ard Heavy Engineering’ be reduced
to Re. 1.7

[Failure to nationalise the Tata Iron ard
Steel Company, Ltd. (15)].

SHRI BENI SHANKER SHARMA (Banka) :
I beg to move :

“That the Demand under the Head ‘Minis-
try of Steel and Heavy Enginecring’ be reduced
to Re. 1.”

[Won utilisation of the full capacity of H.E.C.
Ranchi (22)].

“That the Demand under the Head “Minis-
try of Steel and Heavy Enginecring be reduced
toRe. 1.”

[Supply of out-dated and old machinery
and pian: for the Bokaro Stxes Plant (23)].




